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THE VICE-CHAIRMAN: Now we
shall take up clause by clause'con-
sideration of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI VISHWANATH
SINGH- Sir, I move:

PRATAP

"That the Bill be returned."

_The question was put and ihe mo-
tion was adopted.

THE VICE-CHAIRMAN  (SHRI
M. P. KAUSHIK): I shall now put
the motion regarding the third
Bill- The questio” is:

"That the Additional Duties of
Excise <Goods of Special Impor-
tance) Amendment Bill, 1985, as
passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M.
P. KAUSHIK): Now. we shall take
up the clause-by-clause consideration
of the Bill.

Clauses 2 to 4 were added to the
Bill. j

Clause 1, the Enacting Formula and
the Tit Ii* wOre added to the Bill.

SHRI VISHWANATH
SINGH: Sir, I move;

PRATAP

"That the Bill be returned."

The question was put and the* mo-
tion was adopted.

I. THE AGRICULTURAL AND PRO-
CESSED FOOD PRODUCTS EX-
PORT DEVELOPMENT AUTHO-

RITY BULL, 1985
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H. THE AGRICULTURAL AND
PRO-CESSED FOOD
PRODUCTS EX-
PORT CESS BELL, 1985

THE VICE-CHAIRMAN  (SHRI
M. P. KAUSHIK): Now, we shall
take up the next two Bills. Shri
Khurshid Alam Khan.

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI KHURSHID ALAM KHAN):
Sir, I beg to move:

"That the Bill to provide for the
establishment of an Authority for
the development and promotion of
export of certain agricultural and
processed food products and for
matters connected therewith, as
passed by the Lok Sabha, be taken
into consideration."

Sir, I also move:

"That the Bill to provide for the
levy and collection, by way of cess,
of a duty of customs on the export
of certain agricultural and process-
ed food products for the develop-
ment and promotion of their export
and for matters connected there-
with, as passed by the Lok Sabha,
be taken into consideration."

Sir, it is proposed to establish an
Authority for the development and
promotion of exports of certain agri-
cultural and processed food products.
I suppose I shall be stressing the ob-
vious if I emphasise the importance
of these items in our export basket.
It is a known fact that at present the
share of these products in our total
exports is only 25 per cent while the
prospects are enormouy, which have
to 'be exploited adequately.

Sir, at present, the Processed Foods
Export Promotion Council looks after
the exports of the products. It is a
fact that the Council does not have
any statutory backing to undertake
quality control and this aspect needs
special attention. The Council is also
not well-equipped to generate pro-
duction of value-added products or
to effectively promote thedr export
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and this also is an
which has to be emphasised. It has,
therefore, been  decided, keeping in
view the importance of the products
and the future prospects, to replace
the Council by a statutory authority.
It will coordinate its activities with
the national bodies like  Horticulture
Boards and makes studies for gene-
rating production for exports with
various research institutes for the
development  of  value-added  products.
It will also undertake quality certifi-
cation and effectively streamline ins-
pection and quality control for pro-
ducts such as meat and meat products.
The present situation in this regard
is not wholly satisfactory. The
Authority will have representatives
from Central and State  Governments,
Parliament. Trade Export Promotion
Council and specialists in the field.
One of the main functions of the
Authority will be to develop pro-
cessed food industry by way of finan-
cial assistance, feasibility studies,
participation in the equity capital,
joint  ventures, other relief and sub-
sidy  schemes, registration of  expor-
ters of the scheduled products, fixing
of standards and of specifications for

important  aspect

scheduled products for exports. Then
comes inspection in  slaughter houses,
processing  plants an  improvement  in
the packing and general hygienic
conditions. ~The Bill contains a pro-
vision that the Authority will provide
with neeessary measures for the
development and promotion of export
of  agricultural and  processed food
products. As I have said, the agri-
cultural ~ sector  contributes  significant-
ly to our export efforts, and it will
have to continue to do (o in a sus-
tained manner. But increased re-
liance  shall, however, have to be
placed on export of processed foad
products which lead to higher reali-
sation through added value. Inci- |
dentally, it would also generate
economic  activity and  additional em-
ployment. We have several serious [
constraints in  the growth of export
of processed food products. At pre-

sent, the food processing industry is
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mainly in the small scale sector using
technology of processing and packag-
ing which is out-dated and out-
moded. In order to engure a stable
market, it is necessary to guarantee
strict  standards of quality expected
by importing countries. This  would
naturally require inputs of research
and technology and a considerable
degree  of  organisational effort. In
order that the Authority may have
neeessary resources to  discharge its
functions and responsibility, a levy
by way of cess of duty of customs
on all  scheduled agricultural  pro-
cessed food products which are ex-
ported is proposed at a rate not ex-
ceeding 3 per cent ad valorem. The
actual rate of cess will vary depend-
ing on the nature of the product
ranging from 0.5 per cent to 3 per

cent.

With these words. Sir, I commend
the Agricultural and Processed Food
Products Export  Development  Au-

thority Bill, 1985 and the
and Processed Food Products
Cess Bill, 1985, for
of the House.

Agricultural
Export
the consideration

The questions were proposed,

SHRI PARVATHANENI UPENDRA
(Andhra  Pradesh): Mr. Vice-Chair-
man, Sir, [ heartily welcome the in-
troduction of these Bills, which I am
sure will greatly encourage the far-
mers and also those involved in the
agricultural and processed food pro-
ducts industry. As we all know,

many agricultural products are not
getting remunerative prices, and with
adequate facilities for packaging, etc.
we can ensure better prices to the
farmers and encourage them to go
in for more cultivation of fruits and
vegetables and also for meat, poultry
and dairy production. The first thing

introduction of this
Authority, will be
cold storage
parts of the
if you want to en-

consequent to the
institution, of thig
the creation of more
facilities in  various
country because

courage export of perishable goods,
we must have adequate cold, storage
facilities. A, we all know, we are
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not able to export fruits, fresh vege-
tables, meat, poultry, fish, etc. in
large quantities because of lack of
these col(j storage facilities. Simi-
larly, there should be more ware-
housing facilities for keeping these
products until these are exported.
There should also be adequate air-
line services connecting the export
centres to various countries where
these are exported. For example, we
find that in Andhra Pradesh, we pro-
duce a large quantity of various
fruits including grape; etc., and also
meat, poultry, egg, fish etc.. which
we are not able to export because
there are no international services
linking Hyderabad to other countries.
I am giving this just as an example.
But the situation is similar in other
parts of the country also. Therefore,
we should impress upon the Civil
Aviation Ministry that these centres
should be linked so that the exports
can increase. The Agriculture Minis-
try or the Commerce Ministry, which-
ever is the Ministry concerned, should
be liberal in giving assistance and
loans to farmers for orchards and
also to these who have poultry farms
etc.

The packaging industry also needs
modernisation. When we compare the
situation in our country with the
situation in the advanced countries,
we find that our packaging industry
is in a very primitive stage. We
should improve it because unless we
make the packages attractive, it Is
difficult to compete in international
markets. It is not only a question
of ensuring hygiene but we should
also see that the packages are attrac-
tive so that we can stand up to in-
tenational competition.

The Bill provides fo, representa-
tion to the States in the Committee
but it says, the representation will
be by rotation of five member; from
different States. But [ plead that
those States, particularly, the agri-
cultural States, those which are lead-
ing in thi; aspect, should be given
more representation. It is not mere-
ly giving representation to all the

Cess Bill, 1985

States, but to those States which
actually contribute to this export.
They should be represented on the
committee on a permanent basis. We
should also ensure quality because
unless we maintain high quality, all
these efforts will be futile. There
have been instances in the past when
samples we submitted differed with
the actual quantities supplied later
on, as a result of which, we lost a lot
of markets, external markets. There-
fore, we should ensure quality con-
trol and the fund to be created should
be utilised more judiciously for the
betterment of those who are in-
volved in this industry. Tiiank you.

o feemq A (IAT 9Ew:)
TRANIEAT HEA, BHTL O7&17 |
g w7 GATIT @y TArE fagia
fasra Aifasvr fagas 1985 =T
Yo w7 ggETw @ semen fagta
T famam 1985 =€ & FAar
W W@ wE g fergrarm
qAuEt & 4 ~fo wa@m g
Zaldt  Aradl  qEFEln dEET &7
el SEw NS AW Wil
f‘f aIHY SWTEA &1 #BE] E AT

{ZeTT 1 FEAl £ | ArAEr
T.‘: ATTE EH S Iy
TR, ATH-TATEEEAT, TR0, T,
WE w7 T @ {FmE-sg aeEy
#i Agrg H TarTEEve 9 A gedy
“«“TTTT a gfia gt BHTY Fw &Y
' L EA ‘-1" TTS'I e m
G o) % H17 51 o SCC

b =l 6 ZAT W a9q
giwfaz & 1 ITAwisIw W,
feeata s un fo gua &w E
12000%<rE &7 330 9w (g3,

j wwal 1 ag BqTY f@d 7€y
wd  F1 & t & RYAT 7EIA qar
Ay sfevr ey frr 'I"‘I-:;I" #ar
FigaT . FEMR IEFRanm rg‘fq
ga # weafag ,.ra R
afva =rfFa wrarg & =037 waIy
TR fEul HWiT 3A W oS wIEgha
asaar fas #ix F sgicia &t
grafesal @1 ArEE 4F  1mIe

™
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Cess
A Fgarg 1)
aate @Al & T @9 gmeavE
ixg @ ograwiE &¥ aifa g
water § warar faaeh vagsw fae
AT FR W9A qEE W REAAGT AT
8% | e wiw fergwa & feardi
F #Ea w1 g ) ware femar ®
fogra manarfmre @ E 1 M
ot R a8 qRT Haar § 356 sfEa
wE% JAT AG) (At § TG QT H
frams T TEAT § fa Mmafdl o
ZiF awrh 3 961 0w £ qoel aig
faaui # f o0 TA a6 § wTw WL
fa fazwt @ fam fam €9« 9 &
@ wad §1 3zl & FT W FA G
o wia 8 ®a FfAiqw § wW
W7 & wF A Ivw E @eG fA9wi
¥ &1 gwdr 3159 ®) 0w faw @
wifge gard) €0 i N 0% WA
AN gw T Eogw a1 fagwt W
AT wifEd AT fTTATWA AT
fos foa smE ¥ @ EEGE 99

Fr s QR oy fagor gamr wifge
Bill. 193!i

SHRI PARVATHANENI UPEN-
DRA: Under the leadership of: Shri

Kalpnath Rai.
o€t wouwW WA HIT EgET

& fammai & YHear M7 E0faam &
RS & W qra awards st Gwdl
% fm wres ®1 @R fggeam &
fonEt & g aqwa ¢ 5 oam
w fesml @i o fadm ¥ wwa
A § WK IW W g A [oe-
Afer wrEw W, wET ANR g
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el & faad fmet & wenfee
A & fag, 37 F 77 37 %1 9f-
f@a s<a % &4, &m0 o @@ %
sErar { A% WA TEE %7
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2 W7 Wz 'y av S
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EATT d@Tm § daEr ww g
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fgrata @ ata AT AW q4T F
qzrEry amr STE o7 Fem o e
FmT Adr EmewrET v wfsyor
T HE SRR

SHRI SUKOMAL SEN (WEST
BENGAL). Sir, I will say only a few
words about it. Promotion of exports
is good: But it does not mean that
all exports are good.

Cess Bill, 1985
The Bill is for development and
export of certain  agricultural and
processed food products. Sir, I would
like to say that in the Schedule 14
items have been listed for export.
Among these 14 items, there are
fruits,  vegetables, meat and meat
products, poultry and poultry  pro-
ducts, dairy products. All these are
to be exported, and the Authority
will promote export of these item=.

My point is this. I am not opposed
to export. Rather it will earn foreign,
exchange. But why should it be at
the cost of the consumers of the
country? If we start exporting meat
and meat products, ar.d poultry pro-
ducts, dairy products, if we pi-omote
export of these items, it mean that
the internal consumers will be de-
prived of these things wliich are ab-
solutely necessary for them, parti-
cularly in a poor country like ours
where the calorie value of the food
is very low. The per-capita con-
sumption of meat, poultry products,
dairy products is day by day reduc-
ing. Every year it is reducing be-
cause of the poverty. Fifty per cent
of the people are below the poverty
line. In this situation, if we promote
export of these agricultural products,
it means, to a great extent, it will
deprive internal consumers.

I will give one example. We are
exporting lobsters, prawns, good
mangoes. In the market, in the sea-
son, mangoes of a good variety are
very costly. Prawn and lobster, you
will not get. If you get them, they
will be very costly, at Rs. I00 a kilo,
like that. By exporting them we are
earning foreign exchange, but actually
we are starving our own people* It
is not a sound export policy. I would
like the hon. Minister to consider
whether these things should be in-
cluded in the Schedule.

The second point is about what Hie
fate of the farmers will be because
by these export; which will be done

through this  Authority which  will
promote export, in fact, as a result
of the promotion of export of these
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items, it is the middlemen, the in-
dustrialists  who  will process these
fruits or these materials, who will
benefit oi" gain, but the farmers or
the basic producers of these materials
will be deprived as, they are being
deprived now. So, 1 would like the
hon. Minister to see to it that while
promoting export of these items, the
basic producers, the farmers, are not
deprived of remunerative prices.
That should be looked into by the
hon. Minister.

My third point is about represen-
tation in the Authority. The Bill says
that a number of members will be
here, including Member; of Parlia-
ment. About the States it says:

"five members to be appointed by
the Central Government by rota-
tion in the alphabetical order to
represent the States and the Union
Territories:"

Why should the States be deprived in
thii way? Why should they get this
treatment? Why will all the States
not be able to send their representa-
tives in the Authority? These pro-
ducts will actually be produced in
the States, and they have to handle
these products. So, i suggest that
thig clause should be replaced. This
is a miser clause. It deprives the
States. 1 think all the States and
Union  Territories  should have the
right to send one representative in
the Authority. That would help the
States in promoting the exports and
also the States will have their say in
the Authority.

The Central Government can nomi-
nate representatives from food vege-
tables, industry, etc. These indust-
ries are represented on the Autho-
rity, but not the farmers representa-
tives who  produce  these  things.
Again the farmers are being deprived

in getting representation on the
Authority. There are cooperative
societies ~ like  agricultural  co-opera-
tive society and fanners cooperative

societies everywhere in the
Why not their representatives be on

country.

Cess Bill, 1985

the  Authority? 1 request the Min-
ister to see that their representatives
also get a place in the Authority so
that this Authority can look after
the interests of th, farmers. With
these words, I conclude.

Thank you.

SHRI H. HANUMANTHAPPA
f Karnataka), Mr. Vice-Chairman,
Sir, yesterday we were listening to
Prime Minister's intervention on the
Plan document in this House. He
tsaid that in order to improve the
status of rural agriculturists, we are
thinking of a technology to improve
their  agricultural  products and pro-
duce. The second day we are hav-
ing a Bill before us for creating an
authority to help the agriculturists to
get better market for his produce.

Sir, today the unfortunate part re-
lates to Indian farmers. They put
in lot ol efforts. They spend money
on fertiliser:? and other things. Fin-
ally, they are at th, mercy of the
merchants. Indian market has be-
come the purchasers market. In spite
of our Agricultural Prices Commis-
sion or the various methods that we
have taken, the farmer is at the
mercy of the purchaser. In the case

of industry, we -calculate the cost of
production but not in th* case of
agriculture This is a raw deal to
our farmers. Maybe because of the
circumstances he has been deprived
of this facility. He has become the
victim of  buyers  market. If he

brings any produce at the market he
is at the hands of th, purchaser and
whatever price the purchaser asks he
has to sell it particularly the perish-
able articles. Tike fruits, dairy pro-
ducts, poultry products, etc. H. has
become the worst victim of these
things. Just to take care o'f tha?e
things, the Minister has come out
with the Bill to set up an Authority
replacing the Export Council  for
which I congratulate him. Earlier to
this, the Export Council had no sta-
tutory powers to take aeneficiary
actions in favour of the farmers.
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Sir, coming to the composition

the Authority, it comprises of 42
members. For a moment, I join my-
self with the opinion expressed lay
hon. Members—Shri Upendra and
Shri Sukomal Sen that nothing
would have barred if all the States:
have been represented  here. When
42 members are there, why should
we give an impression that the States
have not been properly represented.
Out of 42 members you could have-
accommodated almost all the  States.
Even now there is time to do so.

Regarding other nominations, 12
members are to be appointed by the
Central Government t, represent in-
dustries, 7 members to represent, the
Agricultural ~ Research,  National = Hor-
ticultural Board. etc. and 8 members
to represent ihe Ministries of the
Central Government dealing with
agricultural  and rural  development,
commerce, finance, industry food,

civil supplies, civil aviation and ship-

ping and transport. So farmers' in-

terests have been taken care in caluse

4(4) (e) of the Bill to represent the

Agriculture and Rural  Development.

Therefore, my hon. friend, Shri

Sukomal Sen's allegation that the

farmers interests have been neglect-

ed and they are not represented on

the Authority is not correct. So while

selecting representatives of those va-

rious interests as well as of the in-

dustry, 1 request the Minister to

make sure that there is no fee

among the States that they have been
neglected and they  have not  been
given representation. In  the Autho-
rity already five States are to be re-
presented according to the alphabeti-
cal  order. And  there ar, 15 to 30
nominations to give repesentation to
industry, to agriculture, to rural de-
velopment and so on. So the other
State;, can  also be  accommodated. 1
think that aspect can certainly be
taken care of under the existing Bill
Stself. Sc only on this account, my
friend Mr. Sukomal Sen need not
feel that the States will be discri-

Cess Bill, 1985

minated against and that the farmers

of are not being taken car, of.

Of course, one thing which has
been the practice is that whoever
produces anything doe; not consume
it. Whoever produces milk sells it
away. He does not even give the
milk to his children. That happens
because of our precarious condition
below the povertiy-line. When pro-
duction increases, thi; aspect can be
taken care of. So this is one way of
encouraging production. When pro-
duction increases, automatically con-
sumption will also grow. So let
there not be any apprehension that
only the export market will capture
the whole thing. This is another
inducment to the farmers and the
local people to produce more, to pro-
duce things of better quality and gain
better economic status. With these
words, I support this Bill.
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SHRi KHURSHID ALAM KHAN:
r must really thank the honourable

Members who have made , very use-
ful contribution and 1 have made a
special note of the various sugges-
ts made by the honourable Mem-
1 can assure them that they
would be taken cave of and certain]/,
our country being an  agricultural
countiy i, which the contribution of
th,  agriculturist ig  very  important,
mwe hope that this contribution will
expand and increase and once the
contribution of the agricultural sec-
or increases, naturally the benefit will
com, to the farmers and they will
get their due. I have in my open-
ing speech already said that exports
an our agricultural  productis  were
making , contribution of 25 per cent
at present and we feel there i , lot
of scope and further efforts have to
be made to ensure that this contribu-
tion increases. Besides what is real-
ly more improtant i; these days what
we are doing is we are exporting all
our products in bulk from and that
is where we are losing more. If we
export not in bulk form but in value
added form, price increase will be
there and more benefit will come to
the country and it will benefit the
economy of the country. Besides, as
more efforts will be made to exports

and more and more exports
will be done; then, naturally it will
also be mneeessary ' that production

should b, increased and the produc-
tion will be increased only with the
hard work of our farmers and agri-
culturists' and naturally they, would
also be benefited. One thing which
the honourable Shri Sen said is we

Cess Bill, 1935

should not concentrate only on ex-
ports °nd ignore the domestic re-
quirements. But I can give him the
assurance that whenever export plan
is made and surpluses for exports are
made available, they are made a vail -
ble only after consultation with the
Agriculture  Ministry and the Civil
Supplies Ministry and when the Ag-
riculture Ministry and th, Civil Sup-
plies Ministry say that certain quan-
tities are available for export, then
only it is exported. I will give you an
example here. Basmati rice is not
normally eaten by our people in thfe
country because it is a very expen-
sive item. It s, therefore, exported
under Open  General Licence. But
the other kind of rice which is the
staple diet of our people, is not ex-
ported, unless, of course, , stage
comes when the Ministry of Agricul-
ture and the Ministry of Civil Sup-
plies tell us that there is a possibility
of exporting such rice, that -certain
quantities of such rice are available
for export.

Another point which the honourable
Members have made is about quality
control.  Really the main  concept
and the main purpose of this autho-
rity is to ensure that quality control
is there and it should be in , sus-
tained manner so that our exports are
acceptable to th, importing countries.
Their  standards of  hygiene, their
standards of requirements, are such
that we must meet those require-
5 pM. ments. Unless we met those
requirements we will not be
able to export our pro-
ducts. Here aliso I would like
to give an example. We have been
exporting meat to the Gulf countries.
But some of th, countries including
Saudi Arabia have stopped importing
meat from our country because the
hygienic conditions or the standards
of hygiene which they expect are
not there. Therefore, it 1is necessary
that our inspection system tshould be
such that it ensures that there is no
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prospect of any
importing country.

rejection from any

My honourable friend, Shri Kalp-
nath Rail, mentioned about potatoes.
I come from a district which pro-
duces, I think the maximum quantity
of potatoes and I think there is an
absolute need for potato-based indus-
tries. 1 am sure that with the co-
operation of friends like Mr. Kalp-
nath Rai it will ibe possible for wus
one day to provide some potato-based
industries in this countiy.

SHRI KALPNATH RAIL What
about cold storage?

SHRI PARVATHANENI
RA: About cold storage?

UPEND-

SHRI KHURSHID ALAM KHAN:
Sir, the question of providing cold
storage facilities is there. It is very
essential. But actually, you have to
understand the concept of this Autho-
rity. The functions and tasks of this
Authority are limited, limited in the
sense that it has to organise export
efforts and this has to be done by this
Authority. As has been rightiy said
by Mr. Sen, there should be some
research also and that we should
have a target market and we should
send our teams of experts. All these
wiH be done in collaboration with
the Indian Institute of Foreign Trade,
our Trade Development Authority
and the Indian Trade Fair Authority.
These *° the agencies which are do-
ing a lot of thi; sort of work and
they have already established a name
for this sort of work and research
and, certainly, there will be more co-
ordination between us and them and
it will be possible for us to achieve
th, objective for which this Autho-
rity is being established.

My  friend, Shri  Kalpnath  Rai,
mentioned about the deficits in our
foreign trade. Definitely there is a
deficit in our foreign trade. But the
problem is that there are certain bulk
items which we have to import ne-
cessarily and these are edible oils,
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POL, fertilizers, cement and certain
other things. So, these are some of
the things which . have to import
for our requirements in the country
and all these items really contribute-
to the extent of over 50 per cent of
our import bill and another ten per
cent of our import bill is tied down
to the aids. So, there is only about
forty per cent or only one-third im-
port items which are available where

some control could be  exercised.
Here also, because the developing
countries need capital goods,

have to be imported and, therefore,
these have to be given priority. I am
quite sure that with the growth rate
that we anticipate during the Seventh
Plan period of 7 per cent per annum,
it would be possible for ug to
better results in due course.

Sir 1 think I have been able to
answer some of the queries. My
honourable friend, Shri Kalpnath
Rai mentioned about sea food. For
sea food, ther, is another organisation
already which is looking after this,
the MPEDA, which is doing almost
the same thing and it will be respon-
sible for this.

With these few words. Sir, I once
again thank the honourable Members
for their co-operation and for having
made a useful contribution to the de-
bate on this issue. Thank you. Sir.

THE VICE-CHAIRMAN (SPIR1

M. P. KAUSHIK): I will put the
motion regarding the first Dbill tc
vote.

The question is:

"That the Bill to provide for the

establishment of an  Authority for
the development and promotion of
exports of certain agricultural and
processed food products and for
matters connected therewith, as
passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.
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Cess Bill. 1985THE VICE-CHAIRMAN
(SHRI
M. P. KAUSHIK): We shall now
take up the clause-by-clause consid-
eration of the Bill.

Clauses 2 to 34 and the Schedule
were added to th, Bill.

Clause 1, tlie Enacting Formula

and the Title were added, to the Bill.

SHRI KHURSHID ALAM KHAN:
Sir, I beg to move:

"That the Bill b, passed.'

The question was put and the
motion was adopted.

THE VICE CHAIRMAN (SHRI
M. P. KAUSHIK): I shall now
put the motion regarding the second
Bill. The question is.

"That Bill to provide for the
levy and collection, by way of cess,
of a duty of custom” on the export
of certain agricultural and proces-
sed food products for the develop-
ment and promotion of their ex-
port and for  matttrs  connected
therewith as passed by the Lok
Sabha be taken into consideration."

The motion was adopted,

THE VICE-CHAIRMAN (SHRI
M. P. KAUSHIK): We shall now
take up clause by clause consideration
of the Bill.

Qtauses 2 to 4 wer, added to the
Bill-
Clause 1, the Enacting Formula
and ihe Title were added to the Bi
SHRI KHURSHID ALAM KHAN:
Sir. I move.
"That th, Bill be returned."

The question was put and the
mation was adopted.

~ INLAND WATERWAYS AUTHO-
% " OF INDIA BILL, 1985,

rHE MINISTER OF TRANSPORT

(SHRI BANSI LAL): &% T beg to
move: -
'That the Bill to provide for the
constitution of an authority U *'
of In

regulation and development
dian ~ Waterways  for  purpos®
chipping and  navigation  and .
matters  connected therewith or in
cidental thereto, as passed by the
Lok Sabha, be taken into conside-'
ration."

O3%

From times immemorial, inland
water transport has served as a cheap
and economic means of transport and
continues to be so. With the deve-
lopment of rail and roads, thi; mode
o'f transport had remained neglected.

The Government has beer aware
of the need io, bringing inland water
transport to its rightful place in the
overall transport system of the coun-

try..

Under the Constitution, the role of
the Union is, however, limited to re-
gulating the shipping and navigation
of national waterways declared as
such by Parliament as also the regu-
lations of shipping and navigation on
other inland waterways as regards
mechanically propelled vessels.

recommendations  of
al  committees including the Na-
tional  Transport  Policy = Committee
relating to the assumption of respon-
sibilities for maintaining the water-
ways by the Central Government, the
Government have identified the fol-
lowing water ways as suitable fo, be-
ing declared as national waterways:

Based on the

(i) The Ganga - Bhagirathi -
Hooghly River System;

(ii) The Brahmaputra;
(iii) The Sunderbans;
(iv) The Godavari;



